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P 23.1.2003 Present 3 The Hon'ble Mr. Justice D.N.
Chowdhury, Vice=Chairman.

The Hon'ble Mr. S.K. Hajra,
Administrative Member.
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costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Ooriginal Application No. 176 of 2002.

Date of Order : This the 16th Day of June, 2003.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

The Hon'ble Mr R.K.Upadhyaya. Administrative Member.

shri Jitendra Kumar ROY.

SubfPostmastery—Pandu«PwO:,ﬂ_f
Guwahati=12.: 2.

2. Sri Nirmal Chandra Das,
sub Postmaster, Pandu Railway Colony P.O..
Guwahati-12.

3. Md. Makibur Rahman,
Sub Postmaster, Bharalumukh P.O.,
Guwahati-9. ... Applicants

By Advocate Sri M.Dutta.
- Versus -
1. Union of India,
represented by the Director General,

Department of Posts,
New Delhi-1l.

2. The Chief Postmaster General,
Assam Circle, Meghdoot Bhawan,
Guwahati-1.

3. The Senior Supdt. of Post Offices,
Guwahati Division, Guwahati-1l.

4. Sri Khargeswar Kalita,
Asstt. Postmaster (Retd.)
resident of Ozhapara P.O.Azara. .. .Respondents

By Advocate sri A.Deb Roy: Sr.C.G.S.C.

O R D E R (ORAL)

CHOWDHURY J.(V.C)

The matter pertains to promotion toO the LSG 1/3
quota vacancy of the RMS. It seems that pursuant to
instruction dated 19.11.1984 on thé f£illing up of LSG quota
a procedure for accommodating the officials who had
qualifiedv against 1/3rd quota vacancies relating to the
year 1981-82 was delienated.. The competent authority

accordingly requested the concerned authority as to the

i ‘\4///1/ information of the number of unabsorbed officials who had
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qualified 1/3rd LSG upto 15.2.1981 after accommodating the
officials who have qualified in the post in the past against
1/3rd quota vacancies relating to the year 1981-82. By the
communication it was also asked whether there was any
administrativé difficulty if these unabsorbed officials were
absorbed in 1/3rd quota of LSG. Another communication was
sent from the office of the Chief Poastmaster General, Assam
Circle dated 6.7.99 asking for the full details of the
implications i.e. financial creation of posts, seniority

problems etc. in the event of officials were absorbed. It

‘seems that respondents had not taken any final decision on

the matter till now. In the abéence of written statement or
any full details we are not in a position to go into the
issues raised in this application. We are therefore, of the
opinion that ends of justice will be met if a direction is
issued to the applicants to submit a detail representation
narrating their grievances within a month from the date of
receipt of this order. If such representations are made the
authority shall consider the same and take a decision as per
law and pass a reasoned order as early as ‘possible,
preferably within three months from the date of receipt of
the representations in the light of the policy decision as

per law.

With these the application stands disposed of. There

shall, however, be no order as to costs.

L/"’ﬁ/’

( D.N.CHOWDHURY )

( R.K.UPADHYAYA )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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IN THE CENTRAL ARDMINISTRATIVE TRIEUNAL::GUNAQQTI BENCH _
‘ : 3.8, No. 1?6 pf D@En . .
 BETWEEN . : E
1. Bhri Jitendra Eumar Rey 4
Bub~-Postmaster, Pandu P.0.,
Guwahati~12.

2. Shri Nirmal Chandra Das,
Sub~Postmaster, Pandu Railway Colony P.0.y
Guwahati-12. ' ’ '

3. Md. Makibur Rahman, :
Sub~Postmaster, Bharalumukh P.0O.,
Guwahati-9. - . 3

AND
1. Uniom of India, represented by the
Diréctor General, Department of

Posts, New Delhi-1i.

2. The Chief Postmaster General, Assam.
Circle, Meghdoot Bhawan, Guwahati-l.

The Senior Supdt. of Post Offices,

T " Buwahati Division, Guwahati-1.
: 4 Bhri Pilhar*g‘egmar Kalita, , S - gg
?‘ - Asstt. Post Master (Retd) RE '

resident of Ozhapara PO Azara

... Repspondents

DETALLS OF APPLICATION

1.. PORTICULARS - OF JHE ORDER AGAINST WHECH THE
APPLICATION I8 MADE @ '

The instant applicdtion under Section 19 of the
ﬁdmiﬁiﬁtrative Tribunals Act, 1955 is heing filed by
the Petitioner; who are éggriéved by the fact that
thaugh' the Pétitiamers had.qgalifiéd for  the waer
Selectién fGrade (1/3‘Quuta5 in the year 1981, theyfwére
not promoted in due time as & réﬁult.wf:which they have

lost  their seniority and also have suffered financial
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losses. Though from time to time various circulars

were issued for filling up vacancies under the 1/3rd
LBGE quota for which the Applicants had qualified, they

dig not receive their promotions in due  time. Though

the Petitioners were promoted under the Time Round One

Promotion Scheme with effect from $ﬁ,11.839 S8.11.83
ancd 1.14.85 reﬁpeatively, in the process they lmét
their' seniority. Further; they are also aggrie%ed by
the order of the SGtaff MAdalat passed on 29.9.93 whereby
the ;claim of the Applicants were rejected. The
ﬁppli¢ant5 are 5imilar1§ situated and are seeking
similar réiiefé by filing this application before this
Morm ‘ble  Tribunal and as such, they may be allowed to
join  together im>filing this aspplication for seeking
redressal of the;r commoen grievance arising out of

common cause of action.

2. JURISDIGTION OF THE TRIBUNAL :

The applicanfﬁ declare that the subject matter of

Cthe instant application for which they want redressal

is .mall within the jurisdiction of the Hon'hle

Tribunal.

B, LIMITATION

The applicants further declare Athat the
épplicatidm is within the limitatibn'perimd prescribed
under Section 21 of the Administrative Tribunals Act,
1285, The mrahg meted. out against the Applicantg being
a continuous one, fre&ﬁ cause of action arises by the
day and a5 such, thiﬁ application is nat  barred by

limitation.

T
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4 FACTS OF THE CASE »

4.1 That the applicants are all citizens of India and

are  currently working as Sub-Postmasters in  various
Fost Offices. The Applicants joined their services  in
the Post and Telegraphs Department in the year 1964,

1985 and 1969 respectively.

4,2 Thaﬁ the Applicants qualified for the Lower
Selection Grade (1/3 Quota) (LSG for shart) in the year
1981 - and accurd;ngly,.th@y were to be absorbed in_ the
1/73rd vacancies thaf were allotted te candidates  who
had qualified  for the‘meer Selection Grade (173

Ghuota),. .

ews  That thmugh the Petitioners have qualified for the

LG (1/3 Qumta) in the year 1981, they did not get

their promotions in due time even though a similarly

situated person whose mame figured below the names of

the Applicants was given his promotion.  The said

similarly situated person has  heen arrayed as
Respondent - No. 4 in  this instant petition, The

Applicants were meted oud with differential treatment
antd  as 8 result of which they have not only  lost the
seniority teo  the H65p6nd@nt No. 4, but have also

suffered financial losses.

4,4 That the Applicant No.l and the Applicant No.2
got their promotions in the year 1983 epecifically with
effect from Bﬁslinaﬁ_ and the Applicant No. 3 was

promoted with effect from 1.16.8%.  The Applicants were

all promoted to HEG-II with effect from 1.7.92,

28.14.92 and 1.164,9% respectively. However, due to the
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delayed effecf given to  their prammtiaﬁﬁ9 the
Petitioners have ﬁuffered fihaﬁcial loss and have also
lost their ﬁenimwigy. |

fhe Applicants crave the leave of 4¢his Hon'ble

Tribunal to produce copy of the circular dated 28.12.83

regarding the . implementation of One Time Promotion

Seheme at the time of hearing.

4.5 That by a tircular dated 18.5.83, it was decided

that vacancies against the one third guota relating to

the year 1981 (for which examinations were held on

2.%2.82)  and élﬁm vacancies relating to the year 1992
may be filled:up by afficials who have gualified in the
examinations ‘held prior to the year 1983..It was also
a}érified that ﬁhé heads of Postal uiwc}eﬁ should send
a report to the affice aof the Director . General, P&T,
New Delhil wiﬁhih S1.7.83, indicating the rumber aof
gqualified offic}a}ﬁ who were lefﬁ aut and the number of
existing vacancies thch remained to he filled up.

A copy of the ﬁircuiar dated 18.5.8% is annexed as

ANNEXURE=1 .

4.6 That inspite of the said circular dated 18.5.83,

the Applicants were not given their dues. The
Applicants approached the authorities on sepveral

occasions, but nothing concrete came out of such

Prayers.

4.7 That by an order dated 29.9,93, the Staff Adalat
held in the office of the Chief Post Master General,

fssam Circle, GBGuwahati decided that  since the Time

[y
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Bound  Scheme for promotion was introduced with effemt

from 38.14.83, as & consequence, the system of one time

queta have been abolished and as such, the remaining

gualified officials including the Applicants could not

be absarbed. The Adalat, therefore, decided that the

Applicants had no valid claim.

A copy of the order of Statf Adalat is asrnexed as
ANNEXURE~2 .

+

4.8 " That by an order dated 6.8.98 issued by the Asstt.

.Pmﬁtmeﬁter'ﬁeneral (Staff), various Br. Supdié. of Post

Offices, Supdt. of Postal Store Depots and other such

officers were asked to intimate the number of officials

whe  had got ouslified for absorption in the one-third

quota, upto 18.2.81, but were y@t to be absorbed. The

said 1ettér'had B reference of a letter dated 38.7.98

issued by the Qﬁﬁtﬁ; Directar General, SPM by which the

said authority desired to know about the number of
afficiale who remained unabsorbed even though they had

cleared the LBGE (1/3 GQuota) examination.

Copies of 'the letter dated 4H.8.98 and the letter

dated 38.7.98 are annaxed 8 ANNEXURES~Z  and 4 .

respectively.

4.9 That ~on 6.7.99, the Asstt. Pastmaster General
(Staff) iﬁﬁued',m'ciﬁcular to concerned officials to

furnish full details of the financial implications and

seniority related matters if the unabsorbed. nfficials

who, had qualified for promotion in the one—-third LEE

q@ota are absorbed. Tt was also directed that the



concerned ocfficials should wmend their repmftﬁ

immediately.

A copy of the said letter dated 6.7.99 is annexed

4;1& That till date, the Applicants have not been
granted thei% dues and inspite of various circulars
issued - by the authorities for absorptions of
candidates/qualified persons like the Applicants, the
ﬁﬁﬁlicantg are yet to get their promotions from the

dete - in which they Cactually qqalified for siich

promotions after having cleared the Lag  (1/3 Qﬂmta)

evaminations held by the authorities. The Applicants
alen  wsent a legal notice to the authorities on
18.3.20881, but nothing concrete has come about. Under

the circumstances, the Applicants have heen constrained

' to approach this Hon'ble Tribunal.

A copy of the legal notice dated 18.3.28d1 is
annexed as ANNEXURE-&. The Qpplicantﬁ further crave the
leave of this Hon'ble Triguﬁal to produce cupié% of
repreaént&tionﬁ madé.from time to time if the Hon'ble

Tribunal S0 directs.

A )
4.11 That the Applicants state that pursuant to the

"gelections in which the Petitioners had qualified in

 the year 1981, =& aelect list was gublighedu The

Applicants however inspite of best af their efforts
could not cobtain a Copy of the select list and as such
the Applicantﬁ pray before this Hon 'ble Tribunal that

the Respondent suthorities may be directed to produce

“the melect list at the time of hearing.



. GROUND FOR RELIEF WITH LEGAL PROVISIONS

5,1 That the Applicants are entitled to promotion in
the Lower Selection Grade (1/3 Quata) as they have
gleared the LE6G (1/3 Quota) examinations held by the
\authoritieg. As .pér cthe Rule 272-8 of. the Post %
Telegraph Manuai VQI iv? the Applicants are entitled to
absorption im_the’meeP Selection Grade (1/3 Quoﬁa) on
the basis ofvﬁheir é@lectiomé.,Th@'gaid Rule reserves
ane-third of the post in the Lower Selection Grade (173
Quota) for persons who have cleared the L%G (173 Quota)
evaminations. The Qppliaaﬁts are further aggrieved by
the decision of the Staff Adalat which had dismissed
the .claims o% the Applicants on the grdund that the

Applicants by virtue of their promotions under the Time

Bound One Promotion Scheme have lost their rights which

accrued té them‘purQUant to their selection in the L8G
(1/3  Quota) Sréa@ én the year 1981; The Applicants
-Eecame eligible for promotion to the Lower Qelec@ion
Grade (1/3 Quotza) by virtue of their selection to  the
A , .
LSE Grade in the year 1981. By virtue of such
selection even the Respondent No. 4 whose name appeared
bhefore tﬁe names of the Applicants iﬁ the select list
Qaﬁ ﬁrmmmted'ta the Lowér Selection Grade {1/3 Qumta)
prior to  the éppliéanﬁé which has resul ted in
discrimination =against the Applicants. The Qppiiﬁants

though were promoted under the Time FRound One Promotion

Scheme, but they lost their seniarity in  the. prmcésg

and also had to suffer financial losses. The Applicants
state +that so far as the decision of the Staff Adalat

dismissing the claims of the Applicants is concerned,

13
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the Eéid‘dﬁﬂiﬁiﬁﬂ is perverse and is contradicted by
gubéaquant circulars issued by the authorities from
time to time. ‘The said circulars would clearly show
that vabioua affice heads were directed by the higher
WP s ta prepare reports/lists  showing the number of

unabsorbed persons who had cleared the LSG (1/3 Guota)

cseglection prior to 1942, The said circulars clearly

show that the selections of the Applicants in the yeanr

1981 had not become redundant on  account of their

- promotions  under the Time  Bound One Promotion SHcheme.

The Applicants étate that had the Applicants heen
promated pﬁréuanﬁ to their seleﬁtimng to the LSG (1/3
fuota) g}&de, the Applicants would have gat their
pﬁémmtionﬁ “earlier than ﬁhéy actually received their

promotions under the Time Bound Scheme. Further, since

the Respondent No. 4 was promoted overlooking the

hetter «laims of the Applicants, discrimination has

also been meted out agzinst the Applicants. Under the
c@rcumﬁtamceﬁ, the Abplicantﬁ‘have heen left with no
ather mptiﬁn; but to aéprmach this Hon'ble fribunél
seeking justice. The Applicants further ztate that the
wrong meted out against the Appiiaaﬁts is = cmhtimuing
one‘and_ag_sudh, this appli&atimn is also not barred by

the laws of limitation.

Hh. DETAILS OF REMEDIES EXHAUSTED 3

Thét the Qwﬁlicant% state that +$hey had made
representations before the authorities on VETIOouS
ceeasions  and have also sent legal notice éeeking tﬁe
benefits of promotions pursuant 4o their selection  to

the LS6 grade in the yg&r‘llqai_ However, noathing




‘concrete has come about. Further, the Staff Adalat by

its decision had also negated the claims of the

Applicants in the most arbitrary  manner. The

Applicants have waited for long  hoping that the

authorities would redress their grievéncea, but nothing

concrete has come about.

7. MATTERS NOT PREVIOUSLY FILED OR _PENDING BEFORE ANY
QTHER COURT 3 S |

The Applicants further declare that they have not
filed any application, Writ petition or suit regarding
the matter in respect of which this application has

been made before any Court or any other authority or

any other RBench of the Tribunal nor any such .

.

application, Writ petition or suilt is pending before

any of them.

8. RELIEFS SOUGHT FOR :

{n the facts, circumstances and premises
- aforesaid, the applicant prays for  the fallowing

reliefs 1

(a) Setwaside a&nd qua%hwthe order dated 29.9.93 issued
by the Staff Adalat rejecting the claims of ~the

Applicants.

() Declarebtm that the Applicants  are ertitled to

promotions pursuant to their selection to the LBG

e

dnm/pw WW

grade mmtwithﬁtaéding the fact that the Applicants

were promoted under the Time Bound One Promotion

Scheme .
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{e) Direct that the Applicants are entitled

promotion with effect from the date the applic

grade alongwith all consequential benefits.

(dy Pams any other order or orders to which

ants g
were selected  for promotion to the LSG (1/3 Quota)
-2

capplicants are entitled wunder the facts
circumstances of the case and as may bhe deemed

and proper by this Hon'ble Tr;bunal,

?. INTERIM ORDER.PHAYED FOR

In the facts and circumstantes state above,
Applicants pray for a direction that pendency of
application shall not be a bar for the authorities

grant the reliefs to the applicants

18, sunwne

The application is filed through an Advoca

11. PARTICULARSE OF THE 1.P.0, 3

(i) 1.P.0. No. ¢ 28E 838543} 28C 8YE&L!
~ N e ———————

/7

(ii) Date H —_— A

(iii) Payable at Guwahati.

ns

12, LIST OF ENCLOSURES &

e stated in the Index.

Verification....

A

to

the
and

fit

the

the

to

te.

2
1o



.

}
j
|
|
|
|
|

I

I

! VERIFICATION
I, Jitendra Eumar Réyﬁ son of Late Jamini Roy,

aged about 57 Years, at present working as  Sub  Post

Master, Pandu Past Dffice, Guuahati, o hereby

solemnly affirms and verify that the statements made in

the accompanying application in paragraphs 1,2,3, 4.1

to 4.6, 4.9 to 4.11, 6 and are ftrue fto  my knmwl@dge;

and those in parsgraphs 4.7 and 4.8 are matters of

record which I verily believe to be true and the rest
are my humble submissions before this Mon'ble Tribunal.
I have also been authorised by the aother Applicants  to

sign  this verification and I have not suppressed any

material fact.

And T sign this verification on thig the ;%gfi day

~

of May 2662 at Guwahati.
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;( Tndian posts & Telurrephs Lepart. 'lC'\.tw .
Uffice 2f thelirvcelor Genwr L, P, 'U-;Wual 2 .(oad Sanchar Bavan,
/ New felhi- : )
19 6-2/79-51. 1T | Latud the 13th May, 1903
ll\:) . ‘ .
MY Heads of Powtad Circles o _
] £
1 Sub: LUCG - filling up of vacarciw
- und¢r the 1/5rd quata.
Sir, - : '
A roferame s invited to this a2ffice lettur of .
even ny. dated 215t Jetooer, 1331 dn Lhe ubuve subject. Thne ,
qu:stion whethe r vacancics in the LG arainst the 1/3rd quta o
nay be il led up by officials who huve already qualified in - 3
the exadwnations held in the previous years (L.e. prisvts - Q,.'!;
1962) has been eon sdered Ly this office. It has been decided h

 that vaciinelvs epainst the 1/5rd quata reXtieg to the yeor

Cthe vaawmeices relatlnge o the yeior ¥H2 way be {1lled up by \
.officials who have qu.\ll!led\i) the exawinations held prior

1961 (Lor whidi exuminitt ion hiz been h2ld 9n 2.9.82) Bs ol 855\

t o 1982, [,m accorance with the procedure that was sbeaining -
prisr to lhl* '-kz.\)1\t hi's 2ffice letterdited 21st ch 19d1
quotued ubave’ & RS : -

2. :' ~ After uccommoddtlnp the officials wha have Qualifu.d

in the past against the 1/3rd quoty vacanci es relating to
the years 1981 and 1982, a report way kindly be wnt to this

"oaffice indicuting the number of qualified sfficial 5 who are

s5till le {¢3Ver and the ny. of vacamwies in the 1/73rd qQuo T,

AT iy, which wre st Tionding to .o TTll¢c up by QuuliTied
s.____.l_c-l—ell—wwIH[Jl‘Ul-ltl)r) in thisga ‘.xdm%ﬁ‘b—/\

this offlce nvt luter than 318t Jjuly, 19%53. ;{-1
: \ T =
, ) Yours fait,hfully, \
| {. . .
L . . . . >| .tJ(l/ '|
: : (V.BALAGURU) \
. f : Director (Staff-Postal) :
f ‘ ‘ : ;
ndl. N2 Staff/6/ps  Dated at Hyderabad-1 the L -6-1983 v
1:) warded £ | | b
AlL Direotors of Postul fwrvices | . .
The DA(P) Hyderabad ..
AL Sr./bupde. of PO -
AL Sy /Supit, of WG {
ALYl PSps I ) , |
Postmasters (G) ) ' 2 . !
find all recognimed  gnd concernal unions QI” AsP.Circle ‘ |
Asst, Director (k) C Hyd e gl '
Lrall Zection B
ALL CAc SV 0 lwmediate actisn at once
e T =, ‘ 4 !
‘ 4/ T b -~
1 ' ~—— { ‘.f?‘
(D." Ven katachari ) '
Asst, Po wmaster Cencral (Staff) a 3
AP Circléy fyde.abad-5000G 1 oo
. 8 ‘
\
?
, ' - ! » ; . - e : - | - . w.f;v‘."qi h.'\', f h;
A‘H‘L(—Q:.al . . o P ‘j.
: H-DN"’{V ' " o q.
' 4 “b“”bch";.. ' : - by : ? ‘
\ ' - “' . Ij b
.-
. -y R . b .«'ﬁ“’u
] -~ - ) 0 ) :v.,‘t'rw N
' I § - ~ » ) .m
. ‘ l
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. : ! ANNEXURE - 2-
Y C ] N
- ‘j ) :

| ¢ India : .
‘ Department cf Posts ¢ . |
l £ the szf Postmester General : Assam Circle : -
O : Guwehati : 781 001, ' | -
Meghdoot Bhawaa #th floor

R . B \ A
e o4 ‘ee ee se :

: the 29th Qctober 1992, _ L r
SA/1/92/R.LgS.

| ) o v .  \ ‘1 . ) |
N s*/l.s/(mn RS
e S22 o |

4

camnB 3

[URPL U

L - Decieion taken on Steff Adalat hBld on 50 09'92 in ’ g : o
Sukjeot 11 \ Asozm Circle, Gwahati. )

§s00sevoane

-

) - * . . . {

th for
he otaff is sent hereWi

ha he respective g,:‘iovnnoes of t . ces along
gircle,ogaggkjﬁé 1?2::2353?3 gction. A brief particulars of She grievance

avouxr 2

s minq 4 e ewith for . ";'ﬂ
d designétion ol the official is alsa enclosed her e ‘
vwith the name ant . oo — A
favour. of xeady refersnce. @ . T "‘“’7ﬁ§*j::f2l_~g—. T ;‘“**—»WF»W
B e SR A O
Encl :2 As. above. s _ _— wey) T '
T L e TETL P - Secretary

' N | . Staff Adalat & Accc.m,z‘,, ) ; L
A . | Q/O the Chief Postmaster Gsnera...«~ 2y
o ~ . , Assam Cirole T L
- . . . . . . m 1. "n % N . | :.',"m
- Copy to zm. 0ot / /", (o GO <4 761 001 RO,
‘. “' - . ’ u'_...: -!s m&'_\ 4

-

'|

NN @Q‘(ma/na £ .G pualak €

tract of, he iy @%%
ith reference to his application date - — _camin ex Lebt
geclslgn of the Sta ’f Adalat held,on 30, 09.&, fs enoloeed herew;th fon mfoma .

tlon. o
2 Fode won Sﬂ/z.- 30/% | 1 /\Aw
e : Secretary .

' ' Staff Adalet & Accounts Offmer .

, 0/o tke Chief Postmaster General.

Assam Circle, Guwahatji,

i
I AT

1

I ~+44 @ate. The

’ 1 --wvvu  rOr his absorption jp the
- <

instruction of  Dte
berteining to the year 1952

not aveilable in Cjircle Office, GuwSﬁ??IT~ﬁf§§
Adalat directs the Competent Authority te take up

the matter with the cprrG, Shillong and ascertain
the Position to . examine “-the case regarding
absorpt.zon in regulsar LSG as per 1nstruct.ion of the
Directorate issued in ‘the ryear 1984 |in respect of-
surplus gualified’ officials of 1/3rd guota ‘Lsg

~ "|..Examination apg inform Adalat during the next
\vsesszon for se‘ttlement_ of the claim . 0of the
A!l | ‘ e TN .

—

~Petitiorers .

MOkl . I"_.;/' i

R aviirig l
: B i ey

X - o I a2 W

Drare om e ik il e i

v e N . -y
) . - N
¢
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: %k//. ) ¢ o Q% E-X
_' f . | L '
st » : S SRR ol PROCREDINGS OF
T IITrd STAFYF ADALAY - 2997 SEP¥'e3
e HELD TH THE C/0 THE CGIIEF PD?THAST‘:ZR GENEZ AL
: _ - ASSA® DTIRCLE 2 s GUWAHAT o
Case No, Full particulars of the case Present *ogiticon Decision O- “\e sgatat

. cla cases
1.54/5=30/92 ) The cases relates to the CPMG, K....-_ir.le hag int imaveu ths The Aa:.la‘ exa:mg the pof-¥-1-¥
2.8A/3-31/92 ) year 1981(1/3::1 quota LSS ~ the 1as* exanination for pramctian . after getting repost from N.E.
against 1/3rd vacancies of 1SG was - Circle, The officials those whe
aqualified in the examination

1 g Geobdayba oA
. g i o
;

SeSA/3-32/92 ) exemination against the
: : vacancy of 1981) 4in r/o held on 15-2-81 against the vacancies
. - which were available in that year. The ' were zbsorved ageinst the vacancies
) 3. gi'gusz:;iiarcggkman‘ examination was gualifying-one. Out of accordine to seniority. In the :
S 2.5hri J.L.Roy,sph PRC, 79 qualified officials,16 officials mean time, _time pound scheme. has
oo Pandu. have beén absorbed against the vacane been introduced wef 30-11-83 as
. 3.Paizudd1n Amred, 1, cles of 1981 and 8 qualified candidates a consequence system of 1/3rd
. SPM Jhalu.kbari o _'of 1981 passed IPO's Examination. As a quota had been zbslished.As such :
- ’ ° result \79-24}=55 qualified officials remaining qualified officials >
: of 1981 'exmmination were left over including 3 Petitioners could

not be absorved. Therefore, the

unabgorbed.Before the back-log candida-
Adalat feels that the petitioners

L ’ B )
BN ‘ tes could be absorbed, The scheme of

i f. : - - : time bound promotion had been introduced have no valid claim in confirmation -
oo be o L - o I L Tl L. il tuetef. 30=11-83,.A8 a consequence, the’ with the Rules, ‘
1 ' ' R L .-+ .1/3rd quota .system itself had been . Case closed - '

§ Mujﬁd e . :: - abolishéd. Therefore, cases £or pro:no..ion — X
: - . . by virtue of their gualification ~ T S o
Hw« GRS in the I/2rd quota LSG examination has’ ; o -

23 A 1,,.,0(1, _ gone with the instruction ©f_ Tims Bon..d Dl e e Voo
o D T T T .. Prototdom. Scheme, = "= - s : - S
1 Encls. ! - :A & CAO ' . ‘

1 nq£~—~f§~§22¥$”;.L_kyg_.w- o Secretiryistars Adalat :

i , e e .-Ql&the_Ch a BMG: sAssam Circle ... - ° 7 o

i

R -~ o

|
{
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L - ,(f ANNEX ' JRE - 3J
\v;/y )
d Mosk Wgerd WQ/
: DEPARTMENT OF PO '3"::‘ II':DIA .
OFFICE OF 'V.Z'hi CHIEF  POSTEASTER Galna.ab, ASHAL CIRCL.
: .:G“{:{QOT AJ;MX z‘u». (JU '}\t{ t"I’"lo
TO’ - N . ’. 4
- 1- 2. The 53P0s, Guwahuti/siichar,
3= 7., All 5P0s in Assam Postal Clrr'lc.
‘f ’ f,  The SALET, cavahati,
9, The oSRi, 3ilchar, .
107" The Supit. of Puv,. Guwahati.
N " 11,. The 3Supdt. of iiZ3D, Guwahatl.
¥ IR 124'- The lanager, M-3, (,uwahntz..
. Yoo .»Lafﬁ/l3-tl/T3/Corr ' Dated at Cuwahatl the 06-00-9L.
‘ Sub:-ﬂ-V ‘ Fllling of L3G ¥Y3rc quota vacancie:x ia RI.S/Postal.
g : : Plea e find cnclosed hu.ewith ‘Dte.
, letter 110.44 59/97-..>PB~II dtd, 30-7-98 on the above
b su@jgct forzipformation.,
G "MIVuui""; Ag pex Dlrectorate letger you are
} reguest@d t.o im.inate the number(_official. if any, L
bos

Dir.‘ecto rate,

( w‘nn ‘had qua lifir ‘l ’/3rd exam upto 15-2
to be abuorbed. &ﬂministr" tive deificulty, if any, €O
in the Y3ro quota of Li3G may also be informed accordingl’
at the‘_earliest f:r onward subdmission of reporL to

éfﬁf o
! ffﬁ e \
: 2 e

hndd A

! SN /% S

l“ “’. “
| (»s 10AUGIBSH

‘“ﬂét{l “m N

"\&:_S-V'J'

\\‘50 m.u;«- . i
(i

-2-19R1) are still l

a.Js0rxd

{ 3. HAZARIKA

_hsstt, Postmaster Kndral( aff) |
For Chicf Postmaster Ceneral |

Assamn Circlc_,Jﬁvmhati - 70100,

Ma.cm{

” oo

b

-t s .
L SR
- e

B W
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ANNEXURE-4
Copy of the N. D.'s letter No 44-58/97-SPB-11 Dtgd. 30-7-98

Sir,

I am directed to invite reference to the instructions
jssued in this office letter No -2/79-SPB-I1 dtd. 18-11-
1984 on the above mentioned subject, wherein the procedufre
for accommodating the officials who had gqualified in the
past against the 1/3 rd quota vacancies relating to the year
1981-82 was indicated.

R

You are requested to intimate how many officials are
still unabsorbed (who had qualified 1/3 rd LSG exam upto 15-
2-19881), after accommodating the officials. who T~ have
qualified in the post in the past against 1/3 rd quota
vacancies relating to the year 1981-82. Kindly also intimate
whether there will be any administrative difficulty if these
unabsorbed officials are absorbed in 1/3 rd quota of LSG.
This may kindly be treated as most urgent.

Yours faithfully,
Sd/-

(R SRINIVASAN)
ASSTT. DIRECTOR GENERAL (SPN)



F

‘requested to submit report as desired immediately.

ANNEXURE-5

DEPARTMENT OF POSTS :: INDIA ::
OFFICE OF THE CHIEF POST MASTER GENERAL : ASSAM CIRCLE:
GAUHATI-781001.

RO STAFF/13-1/TN/Corr. DATED at Guwahati the 6 th July 1998 ‘ L/S Q

To ' - s 5 .
The SBPOs/SPOs : o | | %3
Guwahati/Dhubri/ Dibrugarh &;\L”q' ]}%

Sub: Promotion of 1/3 rd LSG in BMS/ Poatal

| ,Kindly refer to this office letter of even number
dtd3.6.8.98 regarding filing of LSG 1/3 rd Quota Vacancies in
RMS /Postal _ ' t

As per report received there are 9 (nine) uvnabsorbed “

officials who had qualified 1/3 rd LSG exams upto 156-2-1981

in Assam Circle. 4 in Quwahati (F), 3 in Goalpara and 2 in
Dibrugarh Division. TR o )

-

The directorate desires to have the full details of
the implications i.e. financial creation of posts, seniority
problems ete if the officials absorbed now. As such,.you are

8d/ illegible
APMG (staff)

. 0/0 The Chief Post Master QGeneral
Assam Circle Guwahati 781001

LLYBRe
b Ou=
@LkuMAh
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/-

. MR. TUSHAR KANTI DUTTA ROY | @
/- (Rewd.. Assit. Law Officer, N F.Rly.) \
7. \

.

Py PO

FT\ NNEKURE

~

Res.: East Gotanagar Hill sidel Colony
Guwahati - Il, Kamrup {(ASSAM)
.:(0361) 570812

py
(

V

. ADVOCATE '
} G e -
. SR g o g e e e AR ¢ i AR I D O N ATO A O AR A | ok
Ref ot IR : i Date
) i
NOTICE
e i o g

To _
(1) Directer General Posis &
Telegraphs,New Delhi=110001

{2) The Chief Post Master General,
T Assam Circle, Meghdoot Bhawan,
Guwahati~781001, :

(3) Sr., Supdti, of post Officed,
Guwahati Division,cuwahati-7810010

Clients : (1) Faizuddin Ahmed, SpM,
Bamunimaidan ;

(2) Sri Nimmal Das, Sub-Post
Master, Pandu Rly.Colony
Post Office ;

(3) Syed Makibar ahman,
SPM/Pandu,

(4) Sri J.KsRoy, SPC/Guwahati
Gro.

Reg ¢ L,S.G, - Filling up of vacancies under
the 1/3 rd cuota in LSG Postal,

Dear $ir,

I am instructed by my above clients to give

iy

you this notice for implimentation and £illing of vaca-

HC%?S under 1/3rd LSG Jucta in postal when the authorj-

e :
ty DG, P&T,New Delhi under his letter No,6-2/79~spg I1

dated 8.3.84, 19,11,84 and subsequent letter No,6~-11/

84-SPB~II dated 20,7, 98
, (contd...P/Z)o

B
F
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deaired to implement the scheme amongst the staff who
had been qualifled in the LSG\quallfying examination

”held in Feb, 01981 relatlng to the year 1981-82 but stil)

un—absorbed whereas there are some employees who had

, quallfied in the said Exams,alongWith my above clients

1

j were absorbed,

Lo This is unjustified and discrﬁninatory towards
'
my clients, ' '

A"f ; n view of the above, you are requested to do

justice to my clients so that they may be abeorbed-

: " against their due promotion rl 1/3rd Lsc 1n _postal with

tip

ect and other consequential benefits
‘to avoid lltigatlon,

, retrospectiva eff

failing which my‘aboVe ¢lients shali
‘Anstitute a suit before the appropriate court for justice

ﬂrhich pleagenete, ‘ o *
i S With thanks,‘_pffﬂi‘”?"
: ' : Yours faithfully,
! f” ’ ! ) ﬂ/ﬁm
, , ~ P
[ . [ St .‘.' RIS 48 . Y .
Dated/gL03~2001 ‘ g /1@}VV
.f@ [ o . e ey - A T K, Dutta Roy ),
;F L Advocate,cuwahatl,
e s . "o . o et v .
O 1 L : 2 dure.
T ‘ ‘ : i
' '!;"'5:"" T ' ' . BN
‘n“-fl ! -A—M_(,\\'zan ! \n:.]
ey | Mpatk,
i‘ I Dobvee b ;o EF
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